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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
0.A. 291 of 2007

Date of order: the 16" june, 2608
Smt. Ksh. Bomola Devi . ' Applicant
By Advocate: Mr. B.C. Pathak
| Versus

The Union of India & others = .. Respondents .- "
By Advocate Mr. M. U. Ahmed, Additional C.G.S.C

CORAM: The Hon’blé Shri Manoranjan Mohanty, Vice-Chairman
The Hon’ble Shri Khushiram,  Member [A]

1. Whether reporters of local newspapers _ | >
may be allowed to see the judgment or not? _Yes/No.

2. Whether to be referred to the Reporters
or not ? _ '

3. Whether to be forwarded for including in
the Digest being compiled at Jodhpur Bench

and other Benches ? Yes/No
4. Whether their Lordships wish to see the | >
fair copy of the judgment ? Yes/No
Vi airthan



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A.No. 291 of 2007
Guwabhati, this the 16 day of June, 2008

Hon’ble Shri Manoranjan Mohanty; Vice-Chairman
Hon’ble Shri Khushiram, Member [Administrative]

Smt. Ksh. Bimola Devi,
W/o Shri Th. Jugeshwar Singh,
Resident of Kongpal Kshetri Leikai,
PO & PS: Porompat, Imphal-795 005.
Employed as:
Asstt Post Master [Accounts]
[ presently under suspension],
Imphal Head Post Office, Imphal-795 001
Manipur State

. Applicant
By Advocate Mr. B.C. Pathak

, . Versus
1.Union of India, represented by the Secretary,
Ministry of Communications,
New Delhi-110 001
2.The Postmaster General,
North East Region,
Shillong-793 001
3.The Director of Postal Services,
Manipur, Imphal-795 001
4.Shri A Kesava Rao, '
Deputy Supdt of Post Offices,
" Olo the Director of Postal Services,
Manipur, Imphal-795 001.
Respondents

By Advocate Mr. M.U. Ahmed, Additional C.G.S.C.

ORDER
[ORAL]

Manoranjan Mohanty, Vice-Chairman:

Heard Mr. B.C. Path.ak, learned Counse! appearing for the Applicant

and Mr. M.U. Ahmed, learned Additional Standing Counsel appearing for

the Respbndent Department and perused the materials placed 6%/2 .

-
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2. The Applicant was placed under suspension. Raising grievance of
noh-;'eview of the said order [of suspension] within thg stipulated period,
the Applicant approached this Tribunal with the  present Original
Application filed under Section 19 of the Administrative Tribunals Act,
1985.

3. Although notices were issued, the Respondents have not yet filed
any written statement in this case.

4. Ithas been pointed out by the Counsel appearing for both parties that
by an order dated 11.01.2008, the suspension order has been revoked/the

Applicant has been reinstated. In the said premises, since the Applicant has

already been reinstated [on revocation of the Suspension' Order] there

- remains nothing to keep this matter/case pending; which is accordingly

disposed of.

5. While parting with this case, liberty is hereby granted to the

| Applicant to represent to the Respondents for redressal of any of remaining

grievances; which shall certainly receive consideration of the Respondents

and relief, as due and admissible under the Rules, may be granted as

expeditiously as possible.

et

am] [Manoranjan Mohanty])
Member[A] : Vice-Chairman

CIm
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GUWAHATI BENCH: AT GUWAHATI

OA. No. 29| 2007

Smt. Ksh Bimola Devi ... Applicant
-Versus-

Union of India & others ... Respondents

Synopsis of the Case '

Date

Particulars

|

i

The applicant is a Higher Selection Grade-ll (BCR)
Postal Assistant [in short HSG-II (BCR) P.A] at Imphal
Head Post Office under the Manipur Postal Division with
33 years of unblemished service career.

[ —

2.4.2007

The applicant has been placed under surépensiibn.
(Annexure A/1) with immediate effect for alleged
irregular identification of fraudulent investors of KVPs.

July,
2005 to
August,
2006

Some investors purchased National Savings Certificates
(NSC) and Kishan Vikash Patras (KVP) from Post
Offices outside the State of Manipur approached the
Imphal Head Post Office and some Sub Post Offices
under Imphal Head Post Office wanted to transfer their
said certificates from the Office of Origin to the Head
Post Office or the said Sub Post Offices under the
Manipur Postal Division. As the Deputy Post Master,
Imphal Head Post Office and the Sub Post Masters of‘g
such Sub Post Offices had no knowledge about thel?
procedure of transfer of KVPs, they approached the
applicant for help. The applicant as a colleague and
cooperative staff assisted the Deputy Post Master and
the Sub Post Masters by explaining the provisions of
Rule 37 of the "Post Office Savings Bank Manual, Vol.
II". But unfortunately it has been alleged that the said
certificates which were transferred from the State of UP
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and Bihar were fraudulently issued by the offlce of
purchase”. This came to the knowledge of the applicant
in  September, 2006. On hearing this shocking
information the applicant suffered a severe mental and '
physical blow and as a result she has become a chronic
patent of Hypertension with accompanied Heart
problems. The applicant has been on leave since
12.9.2006 and she is under constant medical care.

12.9.2008

The applicant submitted her leave application, which was
supported by medical certificates and reports issued by
the State Medical Board, Manipur. But the respondent
No. 3 and 5 have failed to grant leave from 12.9.2006 to
30.11.2006 and leave from 1.12.2006 to 1.4.2007. As a
result the applicant has been put to suffer from acute
financial hardship for non-payment of salary etc. in
addition to her mental and physical ailment.

1.12.2006

The applicant was also implicated in a police case on the
same allegation of fraudulent encashment of KVPs,
where the Hon'ble Gauhati High Court (Imphal Bench)
was pleased to grant her absolute bail.

- — -4

The applicant can be no way responsible in the matter
and the responsibility lies on the respondent No. 5 and
such responsibility cannot be sifted to the innocent
applicant. It is the respondent No.5 who has used his
office to place the applicant under suspension throughl
the respondent no.4. This action is bias and malafide.

13.8.2007

The applicant submitted her representation and thereby
demanded revocation of the order of suspension dated
2.4.2007 and for grant of leave from September, 2006 to
April, 2007 in view of the Rule 10(6), 10(7) of
CCS(CC&A) Rules, 1965 as amended. These provisions
of amended Rule 10(6) and 10(7) are mandatory in
nature as the law in this regard is well settled. Therefore
a suspension order not reviewed as per new Rules
becomes inoperative. Hence the impugned order of
suspension dated 2.4.2007 is liable to be set aside and
quashed and the period of suspension from 2.4.2007 !
onwards is also liable to be treated as deemed to be in l

service with all consequential benefits she is entitled to
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grant of leave on medical ground from 12.9.2006 to
2.4.2007 with further direction to release the leave salary
for the said period. Accordingly the applicant be re-i
instated and she should be allowed to join her service. |
But no action has been initiated by the respondents in:
this regard so far. Being aggrieved by the inaction on the
part of the respondents the applicant prefers this
Applicat‘ion before this Hon'ble Tribunal for the grant of

above relief and as indicated in para 8 of the Application.

-Filed by: )
N Graan
Advocate

12 1. OF
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APPENDIX -A
[FORM -1I]
[See Rule 4]

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
ORIGINAL APPLICATION No?'q J of 2007.

APPLICATION UNDER SECTION-19 OF THE A.T ACT 1985

Smt. 'Ksh_Bimola Devi

..... Applicant. -
. -Yersus- :
Union of India-& Others.
..... Respondents.
_ INDEX
S1 | Description of documents relied upon ANNEXURE | Page
No number
SYNOPSIS
1 | Application _ 01-17
2 | Copy of suspension Memo No. F5-1/2006-07 | ANNEXURE-AZ1 | 18
dated 02™ April 2007.
3 [ Copies of ‘Medical certificates’ submitted by the ANNEXURE-A/2 1a4-2%
applicant from time to time since 12-09-2006 in [Series]
support of the applicant’s leave applications.
4 |Copy of Respondent No.5’s letter dated ANNEXURE-A/3 29
12-10-2006 :
5 | Copy of Medical certificate dated 16-11-2006 ANNEXURE-A/4 20
given by the State Medical Board, Manipur.
6 CotE)y of Respondent No.5’s letter dated | ANNEXURE-A/S |
08™ Dec 2006 :
7 CoLEy of Respondent No.5’s letter dated | ANNEXURE-A/6 ")
09" Feb 2007 B .
8 | Copy of order dated 01-12-2006 passed by the ANNEXURE-A/7
Hon’ble Gauhati High Court (Imphal Bench) in. %% -3
Bail Application No.29 of 2006. ‘
9 |Copy of applicant’s _representation dated ANNEXURE-A/8 (- b
13-08-2007

Date : L{, n.o%

Place: GMW ‘

Date of filing

Or

" Date of Receipt by post

Registration No.

Signature of the applicant

For use in Tribunal’s office

-------------------

..................

------------------

..............

..............

..............

Signature
For Registrar

t2-. b, 03
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION Noé’w’ of 2007.

Smt Ksh. Bimola Devi, Agéd 57-years

W /o Shri Th, Jugeshwar Singh,
Resident of: Kongpal Kshetri Leikai,

PO & PS : Pororﬁpat, Imphal - 795 005.
Employed as:

Asstt Post Master (Accounts),
[Presently under suspension)|
Imphal Head Post Office, Imphal - 795001

Manipur State.
..... Applicant.

- Versus -
1.  Union of India, b vespated b The Sed\dﬁ’f
minsly of (e wmc;ebmg HNe\D Jolhe —7 noool.

2. The Post Master General,
* North East Region,
Shillong - 793 001.

3. The Director of Postal Services,
Manipur, Imphal - 795 001.

4. Shri. I. Pangernungsung,
- Director Postal Services,
Nagaland, Kohima.

) 5. Shri. A. Kesava Rao,
W Deputy Supdt of Post Offices,
l * O/o the Director Postal Services,
Manipur, Imphal - 795 001.

. ... . Respondents.

AN

IN THE MATTER OF:
Unlawful ‘suspension’ of the applicant by the

Respondex;t No.4 namely Shri I. Pangernungsung,
Director of Postal Services, Nagaland, Kohima;
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IN THE MATTER OF:

Irregular, illegal & arbitrary continuation of the

suspension of the appiicant, in violation of Rule-

10(7) of Central Civil' Services (Classification,
. Control & Appeal) Rules 1965 and Deptt. of Personnel

& Training OM No. 11012/4/2003-Estt.(A) dated 7.01.2004.

' - AND -

IN THE MATTER OF: -

Nonfgraht of leave on \Me’dical Grounds from 11-

09-2006 to 01-04-2007 and non-payment of leave

salary for the said period by the Respondent No.3

and Respondent No.5, in spite of certification of ill-

health as genuine by the State Medical Board,

Manipur.

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

1.1. The present application is made against the order of
suspension issued by the Respondent No.4 narhely Shri I
Pangernungsung, Director Postal Services, Nagaland, Kohima
vide Memo No. F5-1/2006-07 dated 02rd April 2007.

- A copy of the Suspension Memo No: F5-1/2006-07
dated 02:¢ April 2007 is attached as ANNEXURE-A/1.

1.2. The present application is also made against the non-

gfant of applicant’s leave for the period from 12-09-2006 to 01-
04-2007 by the above Respondent No.3 & the Respondent
No.5, in spite of recommendation and certification of

applicant’s ill-health by the State Medical Board, Manipur.

2. JURISDICTION OF THE TRIBUNAL:
The  applicant declares that the subject matter of the present

application is within the jurisdiction of the Hon’ble Tribunal.



3. LIMITATION:

The épplicant further declares that the application is within the

limitation period prescribed in Section-21 of the Administrative

Tribunals Act, 1985."

4. FACTS OF THE CASE:

4.1.

That, the épi)licant is a Higher Selection Grade-II (BCR)
Postal Assistant [in short ‘;:alled as ‘HSG-II (BCR) P.A7]
in the Department of Posts in Manipur Postal Division;
and the applicant was working as Assistant Post Master
(Accounts) at Imphal Head Post Office until she was
unlawfully placed under suspension by the Respondent
No.4 namely Shri 1. Pangernungsang, Director Postal
Services, Nagaland Kohima vide Memo No. F5-1 / 2006-
07 dated 02=d April 2007.

It is most respectfully submitted before the Hon’ble
Tribunal that the prescribed disciplinary authority for

the present appllcant is The Director Postal Services,

~ Manipur, Im_phal’, and the prescribed appellate authority

for the present applicant is ‘The Post Master General,

* North Eastern Circle, Shillong’. Therefore, the

Respondent No.4 namely Shri 1. Pangernungs.ung has no

statutory powers under the provisions of CCS (CC&A)

~Rules 1965 -in his capacity as the Director Postal

Services, Nagaland, Kohima in respect of the officials
working in Manipur Postal Division. In .other ‘words, it
may be submitted that the Respondent No.4 namely Shri
[. Pangernungsung as Director Postal Services,

Nagaland, Kohima is the disciplinary authority for the

officials in the cadre{ of Postal Assistants and above
working in Nagaland Postal . Division; and the .

disciplinary authority for the officials in the cadre of
Postal Assistants and above working in Manipur Postal
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Division is the .Director Postal Services, Manipur,

Imphal.- Hence, exercise of disciplinary powers by Shri 1.
Pangernungsung in his capécfty as Director Postal
Services, Nagaland, Kohima, invrespect of the officials
working in Manipur Postal Division is totally illegal as
because the statutory powers can be exercised only by

the prescribed statutory authority.

-~

Tha;, the applicant, during her entire service career,
spreading over 33-Years, has never come to the adverse
notice of any authority/superior officer; and only
because of her sincere and devoted service, she was
posted as Assistant Post Master (Accounts) at Imphal
Head Post Office with effect from January 2003.

It is most respectfully submitted before the Hon'ble
Tribunal that as per Rule-276.A of P & T Manual Vol—VI,
the post of Assis'tapt Post Master (Accounts| can be
filled only with those Postal Assistants who have
qualified in the PO & RMS Accountants Examination’. -
But, the present applicant was appointed as Assistant
Post Master (Accounts) at Imphr;ll Head Post Office,
although she has not qualified in the ‘PO & RMS
Accountants Examination’. This fact is the proof that
the applicant has been fnaintaining an unblemished
and excellent service record so as to satisfy the
.controlling authority to appoint her as the regular
Assistant Post Master (Accounts) at Imphal Head Post
Office with effect from January 2003 irrespective of the
fact that the applicant has not passed the PO & RMS
Accountants Examination and in the normal course she

is ineligible to hold such post.



\Qf;r

4.3.

4.4.
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That, prior to her posting as Assistant Post Master
(Accounts) at Imphal Head Post Office, the aplplicant.
was serving in various capacities in the cadre of Postal
Assistants in Manipur Postal Division; and she was
working in the ‘Post Office Savings Bank Branch’ at
Imphal Head Post office for more than 20-ye_ars in her
total 33-years of service. This is because of the fact
that the applicant was pfoﬁcierit and efficient in tl';e
‘Post Office Savings Bank’ works. Therefore, the help of -
the applicant was sought by each and every one who
was dealing with the ‘Post Office Savings Bank’ work at
Imphal Head Post Office and also in the Sub Post
Offices under Imphal Head Post Office. The applicant,
aé.a cooperative and helpful official, extended her co-

operation and help to every individual who is related to

‘Post Office work.

That, between July-2005 to August-2006, some
investors who had purchased the Post Office Saﬁngs
Certificates, such as ‘National Savings Certiﬁcate’ &
‘Kishan Vikas Patras’ from the post offices situtated
outside Manipur State approached Imphal Head Post
Office and some of the Sub Post Offices under Imphal
Head Post Office with the desire to transfer their
‘Savings Certificates’ from the offices of their original
purchase to Imphal Head Post Office and some of the
Sub Post Offices under Imphal Head Post Office in
Manipur Postal Division. When the Deputy Post Master
(Savings Bank Branch), Imphal Head Post Office and
the Sub Post Masters of sc'arhe Sub Post Offices in
Manipur Postal Division were not knowing about the
procedure to transfer the Kishan Vikas Patras’ from the

office of their purchase to Imphal Head Post Office and
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the Sub Post Offices in Manipur, they came to the

applicant for her help to know about the procedure; and
the applicant, as a colleague and cooperative staff,
assisted the Deputy Post Master (Savings Bank Branch]
and the Sub Post Masters by explaining thé provisions
of Rule-37 of Post Office Savings Bank Manual Volume-
II’, which states about the transfer of certificates frﬁom
one post office to andther pbst office. During the course
- of her assistance, the applicant also filled up some of
the ‘applications for transfer of certificates’ by her own
hand-writing. But, to the ill-fate and ill—iuck of the
applicant, it has now been alleged by the authorities
concerned that the 6ertiﬁcates, which were transferred
from the post offices in ‘Bihar State’ and ‘Uttar Pradesh
State’ were found to be fraudulently issued by the ‘office
of purchase’. When this fact was known to the present
applicant in September-2006, the applicant became
pale and faded; and zipplicant, besides being mentally
disappointed, also became a chronic patient of ‘hyper-
" tension’ and ‘heart problems’. The applicant therefore
applied for leave from 12-09-2007; and since then, the
applicant is continuing under ‘constant medical care

and treatment.

- Copies of ‘medical certificates’ 'submitted by the
applicant from time to time since 12-09-2006 in
support of her leave applications have been attached
as ANNEXURE-A/2 [Series].

4.5. That, in spite of the fact that the State Medical Board,
Manipur certified that the ailments, which the applicant
was suffering, were genuine, the above Respondent
No.3 & the above Respondent No.5 intentionally failed
to grant the leave applied for by the applicant for the
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- period from 12-09-2006 to ~  30-11-2006; and the
further leave applied by the applicant from 01-12-2006

to 01-04-2007, from time to time, was also not granted
by the Respondent No.3 and Respondent No.5, without

any reason and justification.

It is submitted here for the kind information of the
Hon’ble Tribunal that the Respondent No.S namely Shri
A. Kesava Rao, Deputy Supdt of Post Offices, O/o the
Director Postal Services, Imphal, referr_ed the case of the
applicant for the second Medical opinion of the State
Medical Board, Manipur vide letter =~ No.B-2/ Ksh.
Bimola Devi Dated 12/10/2006; and the State Medical
Board, Manipur after thoroughly cheéking the applicant
on 16-11-2006 opined that the applicant would be fit to
return to Huty by 01-12-2006. But, unfortunately, the
applic_:ant' started to suffer from severe back pain and
related orthopedic disorders since the last week of
November-2006 and for which the applicant is under
the constant medical treatment of a senior orthopedic
surgeon till date. But, in spite of the fact that the State
Medical Board, Manipur has already certified that the
applicant was actually unfit for service up to 30-11-06
vide letter No.1 /MB/INV/92—FW(15t) dated 16.11.2006
as intimated in . the Respondént No.5’s letter
No.B-2/Ksh. Bimola Devi dated 08t Dec 2006, the
Respondents No. 3 & 5 did not grant the leave of the
applicant even up to 30-11-2006 only to cause financial
hardship and mental agony to the humble applicant.

Copy of Respondent No.S5’s letter dated 12-10-2006
related to the ‘second medical _opinion’ of the

applicant’s medical leave application is attached as
ANNEXURE-A/3.
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- Copy of the ‘Certificate of unﬁtnesé’ granted by the
State Medical Board, Manipur dated 16-11-2006 is
attached as ANNEXURE-A/4. '

4.6. That, it is further submitted before the Hon’ble Tribunal
that the Respondent No.5, while he himself had
intimated that the State Medical Board, Manipur has
declared the applicant as unfit for duty up to 30-11-06
vide letter No.B-2/Ksh. Bimola Devi dated 08t Dec
2006, has once again forwarded the ‘medical leave
applications” pertaining to the period from 12.10.2006
to 30.11.2006 along-with the leave applications
pertaining to the period from 01.12.2006 to 13.02.2006,
for the further medical opinion of the State Medical
Board, Manipur only to cause further financial
hardship and mental agony to the humble applicant.
Otherwise, there is no reason or justification to forward
the ‘medical certificates’ for the period from 12.10.2006
to 30.11.2006 for further medical opinion of the same
Medical Board which itself had earlier declared the
appliéant to be unfit fgr service ﬁp to 30.11.2006.

-

- Copies of Respondent No.5’s letter dated 08t Dec
@/ 2006 and 09t Feb 2007 have been attached as
ANNEXURE-A/5 & ANNEXURE-A/6 respectively.

*

4.7. Thét, it is also submitted for the kind information of the -
Hon’ble Tribunal that the applicant was falsely
implicated in the Police case related to the fraudulent
encashment of Kishan Vikas Patras at Lamlong Bazar
Sub Post Office’ at the instance of the above

Respondents No.3 & 5; and in this connection, the
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applicant had to approach the Hon’ble Gauhati High

Court(Imphal Bench) for anticipatory bail. The Hon’ble
Gauhati High Court(Imphal Bencﬁ), after thoroughly
examining the entire aspects of the police case filed
against the applicant, granted ‘absolute bail’ to the
present applicant vide order dated 01-12-2006 in Bail
Application No0.29 of 2006 under a clear observation
that there is no evidence égainst the present applicant

to implicate her involvement in the fraud.

- Copy of the order dated 01-12-2006 passed by the Hon'ble
Gauhati High Court (Imphal Bench) in Bail Application No. .
- 29 of 2006 is attached as ANNEXURE-A/7.

+4.8. That, since the above Respondent No.5 could not shift
the responsibility of the fraud which (;ccurred only due

to his own omissions and commissions to the shoulders

of the innocent applicant, even with the help of the

other Respondents, the said = Respondent No.5
ultimately planned to placé the applicant under
suspension with the help of the Respondent No.4; and
accordingly, the Respondent No.4 placed the applicant

" under suspension vide Memo No. F5-1/ 2006-07 Dated

02nd April 2007. Otherwise, there is no justification to

place the applicant under suspension for.the simple
@/ reason that the applicant was continuing to be under
‘medical leave’ since 12.—09-2006, and there is no
meaning to ‘suspend’ a Govt servant who was already

not attending the office.

It is most respectfully submitted here for the kind
informaﬁon of the Hon’ble Tribunal that the suspension
of the applicant was ordered by the Respondent No.4
under outside influence at the instance of Shri A.

Kesava Rao, Deputy Supdt of Post Offices, O/o the
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Kesava Rao, Deputy Supdt of Post Offices, O/o the
Director Postal Services, Manipur, Ifnphal. Further,
Shri A. Kesava Rao, Deputy Supdt of Post Offices, O/o
the Director Postal Services, Mé.nipur, Imphal has also
been acting with discriminatory and biased attitude
against the present applicant, just for transferring and
shifting his own omissions and commissions, which
resulted in the encashment of fraudulently. issued
certificates in the Post Offices of Manipur Postal
Division, on the shoulders of innocent subordinate
staff. It is for this reason that the said Shri A. Kesava
Rao has been made a ‘by name party/respondent’ in
this O.A. '

 That, the Respondent No.4, .namely Shri I,

Pangernungsung, Director Postal Services, Nagaland,
Kohima has not applied his mind to assess the
necessity .and justification to issue the order of -

suspension against the present applicant vide Memo

No.F5-1/2006-07 dated 0274 April 2007, but issued the

suspension order only at the instance of Shri A. Kesava
Rao, Deputy Supdt of Post Offices, O/o the Director
Postal Services, Manipur, Imphal. While ‘doing so, the
Respondent No.4 has even failed to realize as to
whether he can place the applicant under suspension
in his capacity as Director Postal Services, Nagaland,
Kohima. It is for this reason that the said Shri I.
Pangernungsung has been .issued made a ‘by name

party /respondent’ in this O.A.

That, after the receipt of suspension order, the
applicant awaited 3(Three) months to pass over with the
hope that the ‘review committee’ if any would meet

under the provisions of Deptt. of Personnel & Training
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OM No. 11012/4/2003-Estt.(A) dated 7.01.2004, would
' not extend her suspension. 'Buf, neither any review
committee meeting was held within 90(ninety) days
from the date of suspension, nor the. order of
suspension against the applicant was revoked under
_the provisions of Rule-10(7) of the CCS(CC&A)Rules,
1965 on expiry of ninety days. The applicant, therefore,
filed her representation dated 13-08-2007 with the
Respondent No.3 for the immediate revocation of her
suspension and also for the immediate release of her
leave salary for the period from Sépterﬁber-2006 to
April-2007. But, the representation dated 13-08-2007,
submitted by the applicant, is still lying as unattended
with the Respondent No.3 for more than 2(Two) months.

4.11. That the applicant,.under the above circumstances has
filed the present application before the Hon'ble Tribunal

for redressal and justice.

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS::

5.1. That, wunder the provision of Rule-10(7)l of
CCS(CCA)Rules, 1965 [here-in-after called ‘Rules’], an

order of suspension made or deemed to have been

made under sub-rules (1) or (2) of Rule-10 of
CCS(CC&A) Rules, shall nét be valid after a period of

" ninety days'unless it is extended after review, for a
further period before the expiry of ninety days.  In this
instant case, no review was undertaken by a
competent review committee constituted under the

\ provisions of Deptt. of Personnel & Training OM No.
11012/4/2003-Estt.(A) dated 7.01.2004. - Therefore,

the continuation of suépension of the applicant is

illegal. ‘ '
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That, the suspension of the applicant was not ordered

by the competent disciplinary authority viz The

~ Director Postal Services, Manipur, Imphal, which is

prima-facie irregular and illegal.
3
That, the Respondent No.4 namely Shri I

Pangernungsung, Director Postal Services, Nagaland,

‘Kohima did not apply his mind and issued the order

of suspension in a mechanical way at the instance of
outside influence exerted by the Respondent No.5
namely Shri A. Kesava'Rao, Deputy Supdt of Post
Offices, O/o the Director Postal Services, Manipur,
Imphal. Therefore, the order of suspension dated 02nd
April 2007 is prima-facie illegal.

That, under the provisions of Deptt. of Personnel &
Training OM No. 11012/4/2003/Estt.(A) dated
7.01.2004 read-with Rule-10(7) of CCS(CC&A) Rules
1965, .the suspension of a Govt servant can be
extended after the eipiry of initial ninety days only if a
review committee consisting of | the disciplinary
authority, appéllate authority and an officer not below
the rank of disciplinary.r' authority reviews the
suspension and recommends for the extension of the
suspension for another ninety days before the expiry
of the initial ninety days. In this instant case, neither
any review committee meeting was held, nor was any
reference even made for holding a review committee
meeting. The continuation of suspension of the
applicant is therefore totally against the Statutory.
provision of Rule-10(7) of CCS (CC&A) Rules 1965.

That, the order of suspension dated 02rd April 2007

automatically became invalid under the provision of
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Rule-10(7) of CCS(CC&A) Rules 1965 due to the fact

that the same was not extended beyond ninety days
on the recommendation of a competent review
committee. Hence, the applicant is deemed to have
been re-instated into service with effect from 02nd July
2007, without any order and the applicant is entitled
to all consequential benefits with effect from 02n4 July .
2007. -

That, Shri A. Kesava Rao,. Deputy - Supdt of Post
Offices, O/o the Director Postal Service-s, Manipur,
Imphal has intentionally failed to initiate any action to
revoke the suspension of the applicant after the expiry
of ninety days on 02nd July 2007; and also that the
said Shri A. Kesava Rao, intentionally misguided
Respondent No.3 to continue the suspension of the
applicant beyond ninety days in violation of Rule-10(7)
of CCS(CC&A) Rules, 1965. Therefore, appropriate
action is required to be recommended against Shri A.
Kesava Rao, Deputy Supdt of Po-st Offices, O/o the
Director Postal Services, Manipur, Imphal for his

intentional commissions and omissions in the case.

That, in accordance with Cabinet Sectt. (Department
of Personnel) OM No. 39/33/72-Estt. (A) dated the
16  December, 1972 read-with - Cabinet Sectt.
(Department of Personnel) Memo. No. 39/39 /‘707
Ests.(A) dated the 4% February, 1971, charge-sheet
should be served upon the Government servant within
three months of the date of suspension, and in cases
in which it may not be possible to do so, the
disciplinary authority should report the matter to the
next higher authority explaining the reasons for the

delay. But, in this instant case, neither charge sheet
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has been served upon the applicant up-till now, nor

any explanation has been given for the delay. The
suspension of the applicant is therefore proved to be

illegal, motivated and totally unjustified.

5.8. That; the Respondent No.2 viz The Post Master
General, N.E-Circle, Shillong, in spite of the fact that
she is one of the members of the review committee,
has not conducted any review-committee meeting to
review the justification of ‘applicant’s suspension’ in
violation of the Deptt. of Personnel 85 Training OM No.
'11(.)12/4/2003—Estt.(A) dated 7.01.2004; and allowed
the Respondent No.3 to continue the suspension of

" the applicant in violation of Rule-10(7) of CCS (CC&A)
Rules, 1965.

6. DETAILS OF THE REMEDIES EXHAUSTED:

The representation dated 13/08/2007 [ANNEXURE-A/S]
submitted by the a;;plicént is lying as unattended with the
Respondent No.3 for more than 2(Two) months without any '
response. Since the statutory appell_gte aﬁthority, viz the Post
Master ‘General, N.E-Circle, Shillong and Respohdent No.2,
has failed to review th(? suspension of the applicant in
accordance with Deptt. of Personnel & Training OM No.
11012/4/2003-Estt.(A) datéd 7.01.2004, t;_he applicant has no
statutory remedy to exhal_.lst- in this case.

- Copy of applicant’s representation dated 13-08-2007 has
. been attached as ANNEXURE-A/%.
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT:

The applicant further declares that she had not previously filed any

application, writ petition or suit regarding the matter in respect of

which this application has been made, before any court or any other

authority of any other Bench of the Tribunal nor any such

application, writ petition or suit is pending before anjr of them.

8. RELIEF(S) SOUGHT: . _ -

In view of the facts mentioned in Para-6 above, the applicant prays

that the Hon’ble Tribunal be pleased to:

@)

(i)

(i)

(iv)

Issue suitable order declaring that the suspension
order dated 02n¢ April 2007 as ‘arbitrary’ and ‘null and

void’;

Issue suitable order directing the Réspondents to allow

the applicant to join duty immediately by revoking the

suspension with immediate effect;

Issue such suitable order directing the Respondents to
treat the entire period of suspension as duty with all

consequential benefits;

Issue such suitable ordei(s)l direction(s) to the
Respondent No.3 to grant the leave of the applicant
from 12-09-2006 to 02-04-2007 with further direction
to release the léave salary for the said period &ithin
such time limit Qs ‘the .Hon’ble Tribunal may deem

proper;

\
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) Award the cost of this application to the é.pplicant; and

(vi Pass any other order(s)/direction(s) as the Hon'ble
Tribunal may deem fit and proper, under the
circumstances of the case, to render justice to the

applicanf.

9. INTEIM ORDER, IF ANY PRAYED FOR:

The applicant declares that the applicant has no interim prayer at

this stage.

10. IN THE EVENT OF APPLICATION BEING SENT BY
REGISTERED POST: . ‘

The applicant declares that the application is filed through her

advocate.

11. PARTICULARS OF BANK DRAFT / POSTAL ORDER FILED
IN RESPECT OF THE APPLICATION FEE:

Indian Postal Order Number : GLF 82 b2 L LLF 227023 G4E 2963262

Office of Issue D | 2rHeT Coramdedidn
Date of Issue - S I B A > o
Office of Payment C Qulaing o

12. LIST OF ENCLOSURES:

1. Application accompaniéd by Index in Appendix-A
2. ANNEXURE-A/1 to ANNEXURE-A/#&
3. indian Postal Order for Rs.50/- for application fee..

’
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VERIFICATION

I, Smt. Ksh. Bimola Devi, Wife of Shri 'Th..Jugeshwor
Singh, aged about 57 years, presently employed as Assistant
Post Master (Accounts), Impilal Head Post Office, Manipur
State do hereby verify that the contents of Paragraphs-1 to 7 &
9 to‘ 12 above are true to my personal knowledgé and belief
while the contents of Paragraph-8 above are the prayers before
the Hon’ble Tribunal; and that I have not suppressed any
material facts. | .
Date : Y \ i ] 03 Signature of the applicant.

Place: G)t,wa M‘

Filed by: -
HM Y. (20'9?0{

Advocate

To

The Reglstrar

Central Administrative Tribunal,
Guwahati Bench,

Rajgarh Road, Guwahati ~781 005.
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: DEPARTMENT OF POSTS: INDIA
OTFICE OF THE DIRECTOR POSTAL SERVICES: MANIPUR
INIPTIAL-795001

No. 1'5-1/2006-07 | | 2" Apr 2007

=

ORDER

. Whurcas a disciplinary proceeding a;,amst Smut. Xsh, Bdn’ﬂﬂ D w, APM A\.counls
-‘hnt)h.d Head Post Office is contemplated. _ R R

\IOW thcuio:c the undersigned, in excreise of” po\ms confuTCd undcr Sub- mlc, (1) of )
Ru{e 10 of CC8 (CCA) Rules, 1965 hercby places the said St Ksh Bunola Dcv1 AP"i _-_-: .
f\c-ounts Imphal HPO undcn sugpension with immediate effect. . P

‘It 15 iurthu ordered that during the period that this order sh'll1 recaait in frm,c the
_EHeudqunrtoru of Smt. Ksh. Bm\ola Dovi, APM Aocounts Tmphal: HPO ehould bo
" IMPHAL,; and the said Smt. Xsh. Bimola: Pevi shall not feave the ,}.t.ddquaﬂ'*rs ;
-".’if-thOth obtaining the previous the e riniseion of the undbrmgned/ COIIIPG ont authonty !

(92

It fLLﬂhLI‘ ordercd that dunm the period of suspension, thb said Smi Ksh. Bimola
- Devii will bo entitled to receive subsistenoe allcwvance &t an amount equal 1o leavo @ * |
" “salary which the said Smt. Ksh. Bimola Devi woulc have drawn, if she had been on - - |

lcave on half average pay or half and in addition, dearnces allo«v(um.,‘u admxwhlc on

_Ahe. bam of. such leave salary. .

l..i

4, Thu paymml of subsistence altowance to the said Smi. Ksh. Bunola Devi is: hubect 10.:-, o
+tho: condluons laid in Rule-53 of 'R & SR ( Part-I) and other. Govt mstruchons in llusv

| ',. rcgard

- : ~ (IPangc UNgEs

z o //.)/_ W Duv*torP%%l
T ol Nagpland, 16hs

na’ AN

Copy to - A .' ‘:’ R
1. “The Chicf Postmaster General. N.E. Chicle, & ]ullong— 93001 fo; f VOUr of R
"~ information. _ ,
-Smt. Ksh.. Bimola Devi, APM  Accounts. Imphal IlPO for mfonnatlon 'l’h'
‘*_auapcnmon hds been ordcrod in connwuon wﬂh the dmclpmaiy procecdmgs {0 b

. 2" fNT 03/20()6-uw dtd 18. 1" 06. B
3y “"‘*’1 hc POStmlblCI ( Accountaﬁ) Imphal HO, In\plml- 9» o \l
S '“

u' The ‘staff branch O/Q DPS Manipur Imuhal R Y | "::::f'" e
"The ASP 1* Sub-Division, Imphal for infonmation and n'a. S i

Spare. o R : ﬂ‘
S o '&“"."rfy‘-“'.’u- o ";.'I_:...",Pmpc\miv' e L
BN Cn LR > ' ' AL 1

» ﬁ)

fl_:hr ctor Fﬁﬁ. g
B N-Jgalan(*l

[y
.':r

Ve n e S ——— e i 0t pm & B3 o s men 88§D gl wh e s e —— Ry

ORAECCH | SN TR S D A DU (BT R W (T (170 7 20 e e et
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Certifed ‘o ke tzus Copy™

MK, Gaon’

Advocate -



i o . e s —tkg\,/___ /'_Mué
i fo Cotigry

—19 .

- u_, e
To  (When LL 1 Coun »
Z MW**’ W“f“

W\W(QW/
(,(, O
(/\i‘("/w\‘@&"’ ﬁé%jv, / j/ i K/*?’Lﬁ//ﬁfd
".:, L(
/f),/u\"f R
JL\

sl
- P\UC' o »é\/"\f“l"”t 94%7

ST e
ua/.li’ /L,q/v /L 7
6 ey \(7 (-

%L / (/LLCCMV
J

L =
} AL
%/VV\-UV»(’,E( Gl %

. /éﬂ,ﬁ”/\/o(btﬁ/k ‘“éﬁﬁv,\aﬁ ’ |
CéS- 0‘71/(/(?/ }W 4 747
‘S{\A /{\_0(/)

. (7L/ L/Cf/[@
Chegad~ (0 G{(’V/fs S Q/r /

. 4 / e
: // ./é/(/ j
7 ) InNLfm
S o

A - N
1 P ,C’ / }7 L/ /-—‘/_,
Vg . | \
! e[0T . Con)
< e T N ) 73( i m/,.,\f'?,v - J
- Q;_/f—ff - é:h/ (_’[ A - S Wm
| B o,
M g,mm Bian

Certified to be t7ue COPY,



B0+ 05
’ " Pst. 65 )
mEeE & g L.

.....

Signatore of Applicant
sciaafaE FHaTaE & gEEl & AA medl qgrd WAAT GEE
v - . . ~ -
afradas & gadl fariea &1F a TR THTO-TX
Maedical Certificate for noa-ga'zettted officer recommeuded for leave or extension or Comruutation of leave
(FT8 WA, far S gt 17 3-TH o AT araE 16 WIS, 1831)
(Govt. of India Finance Depts. No. 173-S.R. dated 16th March, 1931)

a‘- ...................................... wfmﬁ@ﬁmmﬁﬁﬁﬂmﬂ%ﬁmﬁﬁ%
mazmﬁmmgfafmﬁaﬁ%@mmﬁﬁﬁ%,ﬁ """""""""""""" ATHS
m%mam"{ﬁmmgﬁamwmﬂ%%ﬁ --------------- g & feai =Y
ﬁaa%qg?ﬁaamm%?ﬁfmmm%n

_ 1.7 O(" ’MJWJZVW ........ e after capeful ~xamination of tho caf hercby rtify - that
Aag o KA L w0 (Cx B3N whose sigazture is given beiaw is suffering from.h.".‘ .’,.ifi",a;.g,..’.?e‘?, i
I consider that a period of abscnce from duty of. /vf@/a’@[i—.’%/ﬁ (7 ST with cEéT from. . ... - is

absolutely necessary for the restoration of his health.

TR, e
Dated....}.. 53[% ............ C/‘D%W /0_6
12405/ 00
- Foary fefasTs
,MMO_HW}W g7 GeiEe sEmTaE iR
r HM Centre Govt. Medical Attendant

PResPy ’
W apang bowbel, Man!pxegisraw’zg%rﬁ 6(\9}5 ks

Sy & mrET FiE O =Y e mrfirr =8 2 fpry TrETT TN ATR
LN Ty e ;\.~'. A e R A IR T R AL T LA AN Dl vt ATUTLTA

-~ D
Medica) Certificate of fitness fo retura to duty

TAEE & GRA, ovvvvrnee s

Siguature of - Applicant

D L w1 fafaTm WIW P TR
( ............................... )Ugﬁtﬂﬁ":\';{mzf%ﬁ#t%ﬁﬁ &
&ﬂp ....................................... a;“r fcia.%. E\'-'fﬁ’iT( W ra_a_ 5_& FS-L ‘{c,: '{ﬁm = —:—',.i-.

g & i W frond o qgeT § T Ag oW M ¥ AN & qun g Ana g frowRerd STE TR ST ST
& ag o s & g fe frord % AR & o B ow sl e-aet T e faEedi (W TR
gutfrs afdi) & AT S Rt HITT G WA A A0 g A A qeré wE o gar A FAE AT F
i g @ wrd ew fesd 1roage i

o St of
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Signature is given above and find that ht has recovered from hisilingss and is now (il 1o resume tus dutios in Goverranen: Servot

hTT A

¢ wmiL decigion | have expmiined U oiginzl Medics! Cerntificotes and star(veng of ke

{also certify thz telere TN

emeriSed Daat S S IR e A PR P : .t . - L
coriifiad copies ReTETT: TT Fanuli I el granied o7 gxizhed £2° e RENIT chega imie copsiCeralion n ETiving . T el
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Daied . . L e e e

oG f=oeET

Government Medicel Arzlars
or
Regigtored Practrd oner e

SGTVNIR 5105 My stalemgenagye g B



’Wo‘-%
Bst. g5 /Ké{)p);/v\«,@/(g\ )lA—j
TERF D EAE L. e
Slgnature of Applicant
soaefae S & et 37 NAA YIS q@H WAAT YI
qfvada w3 aaudt fawrfen &Y Tar wredd SATo-a%
Medical Certificate for non-gazettted officer recommended for leave or exteasion or Commutation of leave
(wrtm geaT, fae feaimw deaT 173-T@o Ao ATAE 16 ATH, 1931)
(Govt. of India Finance Deptt. No. 173-S.R. dated 16th March, 1931)
a- ...................................... M{WWHWFEHWWW:@;W*
'mugwrfmmgfmfmmmmmmm&ﬁﬁ@a'g """"""""""""""""""" ATTH
ﬁﬂﬁm%u‘i‘zﬁmﬂﬁﬁﬁﬁmvw%ﬁﬁ """"""""" afm g fea1 &Y

vqaﬁaa?farrﬁrawmaﬁ ﬁaﬁrmm3|
U TRl mBAa L AR OARE after capcful ~xamination of the case h;ziiy?cmﬁ {hat
.)%:t/\ 57 whose signature is given beiow issuffering from. s, %

I consxdcr that a pcnod of achnoc rrom duty of. ...... f w ....................... with cffect from. 92) Oél;
abgolutely necessary for  the restoration of his health.

Gegﬂﬂ de
Registered Practitioner (Mo, .. .)

e - '1-
T n’ 337‘7 ?}7 as ?”:ﬁ T ?!Tf"i”\’. T T ORT TRI nHate-9A

Medxml Certificate of fitoess to return to duty

graes HEEMET, L.

Sigasture of -Applicaal

ﬁ. ....................................................... ;T"T famﬁ/mﬁ AL TR

( ............................... )aawrﬁrammg%fﬁ? ...... D I IR 0 -
SRR BRI I e g I e E& g! aEr R 4TET mEETL

qFF B £ qur @ fread ) og=n g fFoag o AW ¥ AW € qwr =9 4nd g 5 sl 37 Ox v Eni g
§ ag o) wrfog @7ar € &6 = ﬁ*—a T g ¥ B o el awoedl A S7 fman (st s
satfors wReit) &5 St T & fAAw R 9X @fY WA AU U o e wed W A aar za owmw o d
ma g am & am e frwd 9T oagmr g

Al Spagtoit of

P ———- -do  bercbyceriify that 1 Rzve
chxstcrcd Medlcal Practitioner of

carefully examined. ... ... ... ..o of theDepartment. ................. o wROSL
Signature is given above and find that he has recovered from his illness and is now fit to resume fus duties in Goverive ‘.’.S(‘rvfoz.
[ also certify that before arriving at this decisior. | have examined the origina) Medica! Certificoiy =g stanemans 0 2ha fiae oo

certifiod copies thereof) on which leawe wai greated o7 #xtended and have teken these i posideriiios = ip™ oo o0 T ot
AE . . e
Dated - o e e
ToETT (TTIERE
e WAy GUIET oIgE AN (SOFE T
Govornment Meciczi Ansnians

or
Registered Pract:zone: - Na.

MGITALIL . 515 VPiatnd—g- 0285w e4, 60,000

\
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° HTe+55
Eet. 95 K-/é,lq A M,ve{, '
TETF F graTex i D/M”
Sigoaturc of Applicant
wRTaEE HHACAT & GIE I AGAT ST TgIR wAAr el
qfradq &#7q g=ut fawrfen &7 avenr wrwedh gavo-ox
Medical Certificate for non-gazetrted officer recommended for leave or extension or Commutation of leave
(wrm wea, fam fawmr gem 17 3-w@o TR At 16 AT, 1931)
{Govt. of India Finance Deptt. No. 173-S.R. dated 16th NMarch, 1931)
B mﬁaﬂam%mmﬁ’tgémswmaﬁmxﬁ%
IR gg s &t § fr fom S & g e Ry w@ g age AR
MA@ goRFamm g s meg aw & - amg fear &Y

a9fy g% e o 7 i wqd fod e mmavas g

I.. ‘Cﬁ/’ﬁ—&w Qf’v ......................... after careful ~xamination of the casc hrzcby m.§ Lthat
/K.ﬁ R e = CCRQM .................... whose signature is given below issuffering from 4{:"
I consider that a peried of abscace from duty of. AJJ—«(I{D/% pg' ///7‘1//07% ........ with céc;cf Iro’m

absolutely necessary for the restoration of his health.

a Govg Medxcal Attendrct
- ;-' _,*‘d!
A Régméréawabuu e G L)

=
Thr o i iﬂ"-r mr -:*n':r'\' rr wrfgg =13 = f”\'\ TETT WIS
Memcal Certiticate of fiteess to return to duty

qEEE HEEEL . ...

Signature of - Applicant

ﬁ ........................................................ &7 fHﬁ'ﬂHﬁ?{/ﬁ@F TR
( ............................... ) a.g ‘;i-q.lﬁm FLGT g fEﬁ ﬁﬁ ......................... %.—‘Tm ;_’.
&ﬂ. ....................................... ﬁﬂ' %{ﬁ% gﬁ‘ﬂgﬂ A3 f‘a.a E_a %. W{ﬁ '{'J?TETI' ;‘_‘m‘._
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Foag 0 ymfoe &var g f5 5@ foosd ox 9§99 ¥ w@@ 0 w@ sl wemogel A e femwei (e e
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A aw f) wd e st oar g g

Cavix Slaustos:

L —_ ———- ~do bereby certify that I have
chlslcn.d Medica] Practitioner of
carefullyexamined. ........ ... .. ... L of theDepartment................... ....... WROSK

Signaturc is given above and find that he has recovered from higillness and is now fit to resume his duties in Governmer: Sarvics
{also centiiy thai beforc arriving et this decision 1 have examined the original Medical Certificoics and S1aimicris of <Fe sos
serufed oooies theredf) on which ave wes greaced or exiended and bave taken these ino censideration iz arrivirg 41 o0 e

oYl oY GHIET ergaTia ralET

Government Medical Attendant
or
Registered Pracimioner (No...
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£’ DEPAKTMENT OF RADIODIAGNOSIS

r REGIONAL INSTITUTE OF MEDICAL SCIENCES

IMPHAL : MANIPUR
M.R.I. REPORT

Department Regd. no. /y"’(/"é'q .......................... Date . 30707 9F .
Name ... K. ....... et D BA e
Age ... 7.8. VIA .......... Sex .....s ﬁ DB R
T eV, 0 2 0 N S
Investigation /MAL. —=... UQJM.-/SVEJ«WE ..... §Pf AR i eeeeee e

. 7/
W ! /4/’9%
M . i
W~

......................................

(Radiologist)

/‘MW”’/

Department.of Radiodiagnosis, RIMS, Imphal M

/

Ry Vi
e St s i T by
/<W4M/_§ Ll M L j’ , /M,;Z/ 'y) W M ‘L/ , /
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Signature of Applicant
SUATMGT FHAAT W gz W FwA WA @A aqar 5z 2
- ¢faxA @ et fawifw sdaer Siee@ SR - g

Medical Certificate for noa - gazatted officer recommended for leave or exfeusion or

Commutation of leave
(WIT g3, faw faqmn dear 173-ug o 13 0 qrér@ 16 w14, 1931 )

¢ Govt, of India Finance Deptt. No. 173- S. R. dated 16th March , 1931)

q‘: Al al R R DL LI T TR I TTYY LI TY YT T Pr ey mfﬁqa @q’ % Hfaara} Eé$ gﬂ' ‘Tl’qa‘ *} Ef‘a %Wa %
iz a3 sHIfng sarg e fog sd9rd & geares 9w fzg 73 , FGrrsasesareraions sossrmsassss wme [HE
AT X 76 & af’nz H GAEAT g 5 107 A9 & fArmearerersecsorsmons JIAG Y somssesissssssrrns {23T 5T

aafg aes T g %E E181] %aq faareg aramas &

- after careful examination of the casey ;}%gegy %’fyj;
ﬁ%._ﬁ:;_r?;?fa_..__.._..-, whose sigunature is given ffering fro Shesseieenseena’gn %!LZ
I consider that a period of absence from duty of é..., e o %wuh effect from Y..03..8 is W%

absolutely necessary for the restoratlon of " his health
arﬁe Q“.“.Cl..'..t LITR A LTI T )

ey
Dated 14" o4 e fobheer, 7

Ly o Lr
‘ LAl ﬁfiﬁaﬁl\'m SINGH , S (ORTEew s
TEAT e U'"*E'H 5= .'“"Q,_u QWW—F" e Corpmenny

Govt. Hedj, if'ugm ;\ttse %gmp:taﬁ Laugo:Mm o

,rm acy - MonTue8at (2 angd 4% <3
e Registered Practlfioner (No.'ifé'

" ts ::p /u
T gy afgg @} ¥ fac eraa'r STHTOY = cra— ,Zw

ey,
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¥ % ‘Shija Hospitals & Research Institute
£ Langol, Imphal, Manipur, @ : 91-385 - 2414214, 2414252, 2413163
‘ g Fax:2412018 ~website : www.shijahospitals.com ke, L LABANGO SINGH . M8 mmb)
. - _ , : Consultam onhopMc Surgeozy
( . ’ B e o igh B 12D ttoyie N .I"OEI’I'ICOUOORT!L(MGI to Sat.)
: B2 R eI NITIN i : _ EripddretyYiMon Tue Sat (27 zud 4* Sunday) i
r e 24 hre. on call. =~
1 32822_071 : ocror Dr.Shri Langol

Visit Time :
Age 51 Yr(s)

Sex Female

Mame © MRS.KSHETR!MA&YUM BIMCLA
KONGPAL KSHETRI LEIKA
Imphal East

J=
o
Q
=y
i
&)
78]

Riarita: Status: M Guardian ¢ WwjO TH. JUGESHORE
OQccupstion  : Housewife RQafigion . Hindu
Ratient Type : OP Jisit Date @ 13/02/2007

ru;.egg;-,g- ' - éA/ g Tognisalns WJ@ /pa/:.u zﬁv’w&!— 5,,,#,\_
BP : /30/90 .‘:"m/Hg /W be el -‘f/,:.,‘_‘ .
Pulse ' D !Min ; Sl naF ol ,7; KJJ

“as! ’l story ¢
o Hlo HTN ’

femi g i /g,éa,,ﬂvﬁ o ME a
Pallor .l : YiN P W@W . ; xal
BLN-E‘ ‘ . YiN N Abdemer @ - . 'p(_

o2 ot 7 Z
Chest : 27 9\(
CNS : ,//\/40 ) M“j Locet Bxam © ~y e Der rik 4 O

Provisional Diagnesis

I

F‘is : [;ﬁ %

@Inva'{stﬁgations
|

P%wwy R
f’vfojtv ’ |

N

Humane Technology
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, -‘”&‘ﬁjé H-&s’ﬁitéls and Research institute,
/1 ® Manipur,Langol-795004,
' Fhone no:0385-2414214,2414252 -

Cam;h Memo
Haceipt Mo 558104 MRD No : 32822_07\2

neceipt Date : 15/02/2007 Hospital No : 32822_07
Cash Name : KSHETRIMAYUM BIMOLA

Puyement Mode :
Cash Collecied By : Ch. Bina Devi print Date & Time :15/02/2007 10:13:27 AM

I e e e e e e o+ e e e e ' —— — e e e
gService Name  Rate m_____Q_M'atlw_ T Amount_‘(_lzi)
[ixit Fee a7 i 50
,a! e e e o ,‘--,__éo e e -
Amount Patd 50
salance R ~___(0.00)

{Rs: FIFTY On y)
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Do aags § geed %’M ——

Slgnature of Applicant
guadfag FHardal #F s2d W o@wIr g @ ag® A9 WA
efatia 1 d9dt fawifow &@Far sed wW@w ;9

Medicat Certificate for non - gazatted officer recommended for leave or exfension or
‘ Commutation of Jeave
( Wit |1ER, fag faam gear 173-08 o 1T o JIAT 16 W17, 1931)
{ Govt, of India Finance Deptt, No. 173- S, R. dated 16th March . 1931 )

ST seacaess ane sbrereet senseese essanisssaneeaneniraes safwng ®9 & qQIagny gah; g W 35? HF 3 B
gz gg-ymfng s g F 7 F9910 F AT TFIUIRT TT &, Ageeersnmonsss sssrsrosicecn . JTHE
G ¥ 7%g & A1 H guaar g (6 wreg FI9 F fqQe e e rninen alf‘fa Y remererersemronnnne fTAT BT
gqfg aa', T ﬂ T @, 33% faq faarg aEwms &

Bl £xamin 1W 5 hereby ce 4ta Py
#.. is sulfferi g #:?W&
9 ey COUE 711 eﬁ'ect from ’603-- ;}- is L
B piri RETIoREt

— o Bltar care
_8":.....,..,.... — van o whose signature is glye
T consider that a pcr:od of absence from duty of &. d
aheolutely necessary for the restoration of his health.

TITIE oo rsonspravapors vt sennsnsessan oo
Dated 1H ]6%1/{97

,-..rv- ‘ﬁ

FIIN T0 THITT SITG1HD [ 6cdF
Govt. Medical Attendang

or
Registered Practitioner ( No. /&4 27)
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ANNEXURE : A /g |

DEPARTMENT OF POSTS: INDIA
OFFICE OF THE DIRECTOR POSTAL SREVICES, MANIPUR, IMPHAL- 795001

NO B-2/ Ksh. Bimola Devi Dated at Imphal the 12/10/06

To

Subject: - Second medical opinion
Sit,

This is regarding the leave application of Smt Ksh. Bimola Devi, Asstt Postmaster
(A/Cs), Imphal HPO from 12/9/06 to 21/9/06 on medical ground followed by
applications for extension of leave from 22/9 to 1/10/06 and from 2/10 to 11/10/06 on the
same ground The medical certificates were issped by the medical Officer of primary
health center, Mayang Imphal and Sajiwa central jail, Manipur. The copies of the
applications and medical certificates are enclozed herewith for kind pernsal.

I, therefore, request you to kindly examine the official to confirm the genuineness
of her illness as certified by the above medical authorities as second medical opinion and
submit the report at your earliest convenience.

Enclosures: - (As above)

Yours faithfully,

Qd —
(A. Kesava Rao)
Dy. Supdt of POs
O/0 the DPS, Imphal- 795001

Copy to:
1) The Postmaster, Imphal HO for information and necessary action.
¥ Smt Ksh. Bimola Devi, AFM (A/Cs) now at Kongpal Kshetn Letkai, PO
Porompat, Imphal East, Imphal- 795001for information. She will appear
before the State medical board hefd on every second and fourth. Thursday of

each month” Fositively ey comtiniicated by th ¢ Director, Family -welfare

Services, Manipur vide his letter No 2/MPB/Inv/92-FW (Pt I1)/6192 dated the

10% Oct. 2005.
\%

Dy. Supdt of POs
O/0 the DPS, Imphal- 795001

Certified 10 be truc Copy.'

H. ﬁmétfﬁ
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ANNEXUES
Porm -2z
¢ (See Rule -2 (3)
% YORM OF MADICAL Cuf'TINICATE

certified that I/(w:) have ca;c_iuly wostth
examin=d S’m., VQ/K d25 e la O{Q% ‘A&dH ‘Pﬂsl"’*ﬁ’“f«
SoryDaughier of I
o e Eflies st dh Bt wi» Peckal Sonises | Tgfudal
.m.dL.ng%

His age Py his own b‘,é‘ . St:-.:‘tument is

. « . Years ard
y appeurc.ncm aPout . e yeufu I/ . We cordider g.’“‘h.
to he completely ard permanent’ ¥ incapacita‘ted for
further servlcg of any kinmd in the Department to wihich

Pelongs in consequence of ., ,;\( R VA 'X .« . .

L] A J L] L L) L - - * . . L ] L L 3 * LR ] * 4 L) .\". ¢ = L] L J L] *

(here State disea se or cauvss,)

C I and/we are of opinion tha gjl«vvf' 5\8/14 ()yw«o(ce Q'{U‘(
MMI iﬁ Fit s further serviees of & Loss (vl
dgo {ous

& tnr t n tha () iich by she hod RPeen doine 4o
atter resting for ,‘ ‘>_ f’u‘“ PoPths Re Eit for further

\

S@Ivice of less laforious chay .iier than that which “e/she

had Been doing, AL AL P(L_ m(wz. ,1 Mo - iéo(wu
-

. bhe
CAnakt O 2. ~honu O3 (.
*la ce;- ‘{UA bf{k ' A LL«JPMM flem au.) Cht ¢ r«ﬂ)ca/?)

Imphal z~ \

A 18] 66 _

irmim e\\
"HAIRMAN, - C hairm Medica o L Authority,

o P Y171 And.al -

. Maomipwt.

Smoery.- Q f W Iradinal 94%

D‘nv\rr\q{jn_r,’"f\"ﬁ'

I aoetal, Poroaapat

TN, i—i_osi)..:;.. y orompnt

‘P.\"V(:h mrrr'Sf

1N ;'-_\'.‘,‘fl(‘.!‘
S o( 0) senn 'Ceﬁiﬁed 10 bec true COpY
N . K. Gorepy
Advocate
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DEPARTMENT OF POSTS: INDIA
OFFICE OF THE DIRECTOR POSTAL SERVICEs: MANIPUR: IMPHAL-795001

oA g

No:B-Z/Ksh Bimola Devi - Dated 8% Dec 2006

BTt Kb Bimola v

" A¥ML Account Bianch

Imphai HC-795001,

Now residing ai Kongpal Kehetri Leikai
P.O.-Pororapat-795 03,

Sub: - Reporting to duty.
Ref: - Your annlicatior dated Ml for urant of extension of leavs Som 27.11. 2006 1

30.11.2006-reg.

You have appiied for ieave during the under mentioned-periods:

1 12-09-06 to 21-09-06 - Commutad leave on m/c.
2 22-09-06 to 01-10-06 - do
3. 12-10-06 to 11-10-05 . tlo
3. §2-10-06 to 26-10-06 - do
s 27-10-06 to 10-11-0¢6 : do
& 12-11-06 to 26-i1-D6 - do
7 27-11-06 to 30-11-06 - Jo

The Director Family Wc]fare Govt.of Manipur;, Imphal, vide his lcﬁer 3
NO. LMB/INV/92-FW(PY) dated 16.11.2006 has intimated, that you ane fitfor duty aar,
resting 13 (fifieen) days. As oe: his report, you are fit for dutv on 01.12. .4006 but you
have not reported 1o duty tili daie.

You are Liereby directed to report to duy imraediately.

Matter extremely urgent.

T P L
N T el
(A.KESAVA RAO)

Dy.Sundt.of Post Offices,
Mazapar, Imphal-794 001,

L]

Certified to be true Copy.

b L3

Advocatt

’ Hi«"'&~i=T'}-x.\,-‘:‘.wxnmrr'u.a'.m,-....-e;uw! Suest OIS AKD. 5 11 reconnsrn et s, + 95



~ 32 - ANNEXURE :. A [

y DEPARTMENT OF POSTS: INDIA 4 ,
£ IFFICE OF THE DIRECTOR POSTAL SERVICES; I\/IA\HPUP RN T
IMPHAIL-795 001 -
v e g sh. Bimola Devi o' Feb 07
To

The Direetoy, 7
Famiiv We (arﬁ Services,
Governmet {of v Janipur

Imphal70F 001,

[T A o

Sub - Second medical opinion.

faf e Voor Tztter No UMBTNV/92-FW(PL) dated 16.11.2006 . -
» : T o
andiv vefer Lo vour letler cited above on the sub_]ect In your opmmn 11 was staled
st SmiBimala Devi, APM (A/Cs), Imphal Head Post Office: woulé: e fit for Tartheir
~vice +f luss laborious character than tiat which she had been doing after resting’ 15"
mi eend (Mv\ Hui the said official does not turn up.for jeining to. her: du,ty by: submlttmg e
“12 anplizaticn for extension of leave one after another. :

In s conncction, the leave applications for exténsion of leave:on medicdi® - ¥
grounds wiong with (e medical certificates submitted by the said ofﬁcxal for the
followi inz periods are also enclosed herewith for kind perusal. (e s

12.10.06 10 26.10.2006 . .

Z7.10.2006 10 10.11.2006 Co et s A Ml e

12.11.2006 10°26.11.2006 | ' o

27.11.200G.10 30.11,2006 : ' .

T1.12.2000 to 15.12.2006 ' ‘ I

16.12.200¢ {0 30.12.2006

21122004 o 14.01.2007

13002007 {0 29.01.2007

DL2A07 o 1;.(;2.7‘_007’ . .
1 thaefore m,uesl you to kindly ¢xamine the official to confirm the genuineness .

of N Hiness as ceriified by the medical authorities as second medical opinion and subnut

1

Berepa ab vouy cartest comvenienve.

Zadd s hove - :
Yours'faithfully,
\<L

{A. Kl:.SAVA RAO) ‘
3 S ST, AP WS T
- Dy. Superintendeat of Post QOffices
Mampur Dlvmma. ImPhal‘795091

ihe Postmaster, Tinphal HO for mi()rmdnon and necessary action.

; <Smt1\ n.Bimela Devi, APM (A/Cs) now at Konfroal Kshetit Lelkal,PO-
‘L ] -?\\D . Poromypat, Imphal East,Imphal-795 003 for information. She -will app
‘ ”5; belore ihe State Medical Board held on every second and fourth 'Ihursddy of
cach month pocm\ ely as and when comnwnicated by the Director, Famﬂy '
Wellipe Services, Manipur,

PR

~ e
) /’-—-ﬁ‘-__/v .
T ,,,',—/"’ LM e

(A KESAVA RAO)

Ty Wl BT, WYL RS G «
Dy. Supetintendent of I'ost Gffices -
Certified to be true Copy Manipur L) vxslon.,lmphal-’lQSOOl

H. K. Gesy'

Advocate

- s .
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[T & e adaw 1| Tend IR BRI Bl il | i e o S T e B Y| aieE SRR |
3 et e e w3 Y Bifverm RAfmim . | gEERdwd
Date of application for the afm . Date of delivery of the. Date dn which the oopv ) Dﬂ&e ofmakmg over the
copy Daie fixed for notifying requisilc stamps aid : wlas ready for delivery. . |- , copy to ‘ihe applicant.

the requistte number of

“folios. . *

stamps and folios

05 DEC 2005

05 DER M5 5 DEC 006 | 05 DEC 95 | 0 7 DEC 005

No.HCM/ & [ 2/y el
- S = INTHE GAUHATIHIGHTOURT =~ = ©« =75 =+ ..

('The High Court of Assam,Nagaland, Meghalaya;
Manipur,Tripura,Mizpram & Arunachal Pradesh)

INWHALBFNCH*

[BAIL APPLICATION NOS. 27, 2‘5 & 29 OF QOO_J

BAIL APPLICATION NO: 29.0F 2006

I, Smt. Ksh. Bimoia Pevi, aged abouL 56 yeas, W/o Slu. Th.*
Jugeshwar umgh resident of Kongpal Kshem Leikai, PO & P&
Porompa1 Distt Imphal East (Manipur State) '

.. Petitioner
- Versus - L

The State of Manipur.

oLt Resp,:t)rit}éptéf ‘
BhFORE |

THE HON’BLE MR. Ji USTICE B D AGARWAL

For the Petitioner Mr. B.P. Sahu Advocate i

e - Cmet g

For the Respondent Mr R. q Rel ang,‘Adldl_g. PP.

Date of order 01 -12-2006:
OQRDER

All these 3(three) apphcatlom are'being decxded by thls common order
since they are arising out-of the same F]R and the )etmonu s-case #re'also -

identical.

[2]

Reisang, learned Public Prosecusor for the State.  + C

Heard Mr.'"B.P. Sahu, -lezim.exg»fx)unsel fo't;ht: p’et'i{ién"ers é‘nrj MrRS .

Assistdnd ! i
Guuhau oo Coun

tmphal Benen {Manipust

}

{3]  The petitioners are- seekmg pre-drrest ball ini: connection w1th F[R
No.198(11) 2006 PRT P.S. u/s 409/4ﬁ@/190 B*IP (‘ '

Oemﬁed to be true COpy. R

R Ges

AdYOCate



7 (4] 1 have perused the FIR, case diary and the documedls filed alonig with

/ : the Batl Applications. L
P
s .‘, Co : -{?'.:r.‘.; e

[S]  The petitioner in B. A No. 27 o{‘ 2006 rs a Postal Ag,ent Petmoner in
BA No. 28 of 2006 is a Sub POot Master and the Petitioner in BA No: 29 of
2006 is an Assistant Post Master.

[6]  The charge against the petitioners is that they have ailowed few
persons to encash Kisan Vrkras Patras (KVP) valued Rs. 29 54,800/- (Rupets

twenty nine lakhs fifty four thousand and erght hundred) fraudulentlv

[N

Accordingly to the Prosecution all these KVP's were fraudu}ent_.one.

[7]  Apparently, the Investrgdtron Ofﬁcer has-not yet been able to pollect
 the evidence that the present petitioners had actually forged thé KVPs or that
o they themselves withdraw the money .in fraudulent manner or committed the
.«::} fraud. It appears to me that the main Cuipms-‘are isome other persons who had

encashed the K'VPs, albeit on being identified by the Agenf.

net o, ]

[8]  According to Mr. Sahuy, leernedi counsel for theﬁpetiti’oners theKVPs
were processed through the concerned Post, Offi ce; namely, Gartba Tola Post
office in Bihar. The photocoples of the transfer applrcatlbns seekmg appi‘ova:l
of the issuing Branch of the ‘Post Office was produced before the Court to
show that the petitioners had acted bonafide. However -according ito the
learned Public Prosecutor the petitioners did not- follow the relevant rules of
Post Office, Savings Banks while allowingvf:enc_;shment;-,o‘f the KVPs: In my
considered opinion non observance of the Rules is a -different. aspect,‘and

committing offence of cheating'and breach of trust is a diﬁfere'nt aspect.”

191 The above apart, all the three pe‘irionerﬁ‘are wo'rnen ﬁnd=théy d‘re af'id
permanent residents of imphal Town and as such there is ro po»srbrhty of
their jumping bail. This apart, two of the three petrtroners are permanent
employees of the Postal Department. The case of the Agent 1S also srtuated on
the identical footing. At the sametime it appears to me that it is* not a‘case of

custodial interrogation of thie petrtroners Hence if the petrtroners are liowed

Ganhat © Uamp b to remain on antrcrpatory barl it 1s not lrkely to hamper with the 1nvestr%atron

[t0]  Accordingly, the interim bails gran'red to the pet-i;trdners on 1511 .'2006._

are hereby made absolute.

i Chntd P




[11] The petitioners are dlrected to: cooperate n the mvestlg,atlon I‘hey

shall not make any attempt to tampcr the evxdenoe or mﬂuence the thnesses

The petitioners also shall not Ieave the’ State of Mampur WIthout permnssnon
from the CIM, Imphal. |

In view of the above observation/direction these Bail applications are

disposed of.

Sd/- B.D! AGARWAL
v R JUDGE i

Signature of copyist : M S G
J0-fuis W f/'”"“‘ o

(M. PRIYAKUMAR SINGH) R
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- - | ALTTIE s A / 8

To

The Director Postal Services,
Manipur, Imphal - 795 001.

Sub: -Most Humble Prayer for revocation of suspension ordered
vide DPS, Imphal Memo No. F5-1/2006-0/ Dated: 2/3-4-
07 in respect of Smt. Ksh. Bimola Devi, Asstt Post
Master(A/Cs)(Under Suspension), Imphal H.P.O.

Respected Str,

Most submissively, I would like to submit the following
few lines for favour of your kind consideration and favourable
revocation order-

1.  That Sir, I was ordered to be placed under suspension vide
DPS, Imphal Memo No.F5-1/2006-07 Dated: 2/3-4-2007 on the
P m ground that a disciplinary proceedings to be initiated against me

D;}/J Y for irregular identification of fraudulent investors in fraudulent
23; o discharge of KVPs at Lamlong Bazar S.O wvide Directorate

) Letter No.5-21/NE-03/2006-Inv datd 18-12-2006, but neither

M@’ the copy of the directorate’s letter dated 18-12-2006 has been
o \\>R supplied to me, nor I have been charge sheeted for any offence for
‘\(0 more than 4(Four) months after the date of suspension.

2. That, Siv, I would like to submit before your kind honour
hat in my entire service I have been discharging my duties as a

X dincere and devoted subordinate employee and I had never come
I'wlefore the adverse notice of any of the higher authorities. Even
’.g n the case of identification of the K.V.P investors, I just
N ﬁ‘f-identiﬁed them on the basis of identify provided by Smt. Th.
. W& Anupama Devi, the SAS & MPKBY Agent working at Imphal
HPO. Thus, I simply acted only in good faith and I have no bad

or improper motive in the entire case.

Certified to be true Copy.

R K. S0y

Advocate
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3. That Sir, I am from a respectable family and my husband
is a respected person in the locality. Therefore, the suspension
order against me has caused serious damage to the reputation of
my whole family.

4.  That Sir, right from the day that I came to know that the
K.V.Ps were taken payment by fraudulent people by befooling
me, | am suffering from serious health problems; and the
incident has badly affected my health. Because, I never expected
in my life that I would ever be utilized by any bad people for
their benefits by befooling me and by using my innocence and
good faith. But, instead of understanding my strong feelings in
favour of the department, I am being harassed in every corner
and even my medical leave has not been granted for the period
from Sept-2006 to April-2007 in spite of the fact that the State
Medical Board, Manipur has declared my ill-health as genuine.

5. That Sir, the Rule-10(7) of CCS(CCA)Rules 1965 clearly
states that an order of suspension made or deemed to have been
made under sub-rule (1) or (2) of Rule-10 of CCS(CCA)Rules
1965 shall not be valid after a period of ninety days unless it is
extended after review, for a further period before expiry of ninety
days. But, in my case, although the prescribed period of 90-days
has already been over on 03-07-2007 without any review, no

order for the revocation of my suspension order uspension dated
2/3-4-2007 has been issued till-date.

6.  That Sir, it is well know to the department that I have not
been involved in any fraud or fraudulent act but has only
identified the investors of the K.V.P due to good faith.
Therefore, my prolonged suspension for this minor human error
is really an injustice on your humble subordinate. In addition,
the order of suspension dated 2/3-4-2007 ought to have been
revoked on completion of 90-days as because neither my
suspension case was reviewed by any review committee in
accordance with the relevant rules and instructions, before the
expiry of the prescribed 90-days time-limit, nor disciplinary
action has been initiated against me till-date as intimated in the



suspension order. Therefore, it is most humbly requested
that I may kindly be allowed to rejoin to my duties
immediately in the interest of justice.

7. 1 therefore most respectfully pray before your goodself
that my suspension case may kindly be reconsidered on
humanitarian grounds; and in addition to revocation of my
suspension with immediate effect, my leave period on
medical grounds from Sept-2006 to April-2007 may also
kindly be granted to avoid any further financial hardship to

me.

8. [ would also most respectfully submit that I will
discharge my duties most -sincerely and devotedly and I
shall ever be grateful for your kind favourable orders.

Dated: 13.08.2007

Place : Imphal

e et gk e p e aitit e em@Ic i L e e oAt = e

Yours faithfully,

Kalh B/ aweds B
(Ksh. Bimola Devi)

Asstt. Post Master (Accounts)

(Under Suspension),
Imphal H.P.O. ‘



